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less than Rs. 5000 crores. The Government of India has initiated the process 

of disinvestment of FACT in spite of the fact that fertiliser is a core industry of 

India. The present proposal for privatisation of FACT will have to address the 

following issues that the farmers of South India will have no public sector 

company to cater to their needs. FACT is having natural asset, that is, land 

asset of around 2300 acres. The loss of this natural asset will be a big loss to 

the public exchequer. The Government of India is a guarantor for Rs. 400 crores 

OECF loan taken by FACT. If the Government of India is continuing to stand as a 

guarantor or writes off the loan, it is handing over public exchequer's money to 

private parties. If the Government of India can write off the loan now, FACT 

continue to exist as a profitable CPSU. The public sector protection rally at 

Ernakulam on 13th December, 2002 against privatisation has clearly 

demonstrated that the public does not want privatisatin of FACT. 

Therefore, it is urged that the decision to privatise FACT may be 

reviewed and a high powered committee may be appointed to consider the 

revival and restructuring of FACT in public sector. 
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GOVERNMENT BILL 

The Control of National Highways (Land andTraffic) Bill, 2002 

THE MINISTER OF STATE OF THE MINISTRY OF ROAD 

TRANSPORT AND HIGHWAYS (MAJ. GEN. (RETD.) B.C. KHANDURI): Sir, I 

beg to move: 

"That the Bill to provide for control of land within the national Highways, 

right of way and traffic moving on the National Highways and also for 

removal of anauthorised occupation thereon, as passed by Lok 

Sabha, be taken into consideration." 

Mr. Chairman, sir, with your permission, I would just give a brief 

synopsis of the Bill. In our country, there is a virtual revolution going on in the road 

sector.This Government has undertaken to improve aout 14,0000 
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kms. of National highways, to provide money for Improving the State Highways 

and also to provide connectivity to almost over one lakh villages in our country, 

under the Prime Minister's Garmeen Sadak Yojna. During the last tew years since 

the Central Road Fund has come into being, and provision of funds for the 

National Highways Development Project, a tremendous anrount of physical 

progress, on the ground, has already taken place. 

In our country, we have 58,112 kms. of National Highways, out of the 

total road network of 33 lakh kms. on record. But, a large portion of the National 

Highways is under encroachment and unauthorised occupation, with the result that 

whenever we want to improve these roads, we face the problem of evictions, 

court cases, etc. Because of this, apart from excessive expenditure,even the 

timeframe goes completely out of gear. Therefore, it is being though that, at least, 

on the National Highways land, which are owned by the Central Government, we 

should make sure that encroachments do not take place in future; and if they do 

take place, then these are prevented and action taken.The existing encroachments 

on the National Highways are taken care of by certain organisations. Therefore, a 

Highway Administration is proposed to be set up under this Bill. Also, a Tribunal 

is proposed to be constituted under this Bill so that if there are any complaints 

with regard to actions on the part of the Highway Administration, the Tribunal can 

go into the complaints and take a decision. 

With this background, I introduce the Bill. I request this august House to 

kindly consider and pass this Bill. Thank you. 

The question was proposed. 
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@���� : R�� ह� #�ह �28$ �ह� ��	 ���� ह/ > �2 �� �� �� Sb8� ह	:��# 
�2 ��	�� <	
हD > 
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��<B��&� R� 4��L ��� �]
 ���	 (�	 ��� ��\�) : p	�	 ��	���� >  

 .�
@��� : p	�	 ��&, �
 H RrH	 ��	3�� > ...(D&����)... 

 �	 ������ �]���	 : ,� �
 H � �
 H #G� ��� > ...(D&����)... 

 .�
@���� : �ह �28$ �2$ �ह� ह/ 9� ,� p	�� �� :�� ,D >  

 �	 ��� ��b� :  ��&
� �ह	� �� -� #2 '	�	 ह2�	 ह/ �ह �ह
� RrH	 ह2�	 ह/ 9� $2� 
�ह{ c�	!	 #	�� ह/ >  

 .�
@���� : �	� – ��	S -� ह2�� <	
हD > �a���|@ -� ,�� ह/, 3�
F�� -� #	�� ह/, 
3�
$D ,� z�	 ��	�� #2 
� RrH	 $�� >  

 �	 ������ �]���	 : :���  
$D �
 H ���	 <	
हD > !U� – !U� �� $2� ,�� ह/ 9� 
�ह
� $��� �
�	
�� �� – �� ��  $2� �ह	� G��� �� �2
"" ���� ह/ > �2 :� ¡	3��& �� 9� 
:� $2�2 �� #2 Y�& �� ,�� ह/ �	 !U��� �
�	
�� ह2�� ह/ :���  
$D �28n| �� ���)*	 ,� ��� > 
3��	 4	��	� R�x� ,��2 3��� ���	 <	
हD > ���	$�& �� �2,�F��8 ����  ,� 3��2 �� 
���� ह/ >  

 �	#�	�g �� �

$� ��Y2b$� �� ���)*	 �� �� ��#2� 
!'	�� �T�� ह/ > �ह	� �� 
�

$� ��Y2b$� �ह� ह2�� ह/ > ,#�$ �	#�	�g �� 3��� c�	!	 R��	� ह2�� $�� ह/ 
� 
#� �� 
ह� ���2 b<
�� ह2�	 �T�	 ह/ > ��Y2$ ��� $U8 
$D #	�� ह/, �
�	
��& �2 $U8 
$�	 #	�	 ह/, 
¡	3��&, �� F�8�& �2 :�	� 
!�	 #	�	 ह/, � �	$U� ��	-��	 R��	� �ह	� �� 
�D #	�� $�� ह/ > 
3� 
!"	 �� -� ,��2 �
 H ���	 <	
हD > 3� �	�U� �� �2 �2S z�	 
�$
�$	 ह� �ह� ह/ > 
3�
$D :��-	�
� �ह2!�, �e ,���  �	 �� �� 4	*@�	 ���	 <	ह�	 हU� 
� �

$� ��Y2b$� ��  �	�� 
��  �	� �'	 #	D > 
�!�"& �� �2 ह� $2�& �� !�'	 ह/, ��	 �ह� ह� :��� 
���� ����� �� �	����, 
��;�
 
�!�"& �� घU��� ह
D ह��� !�'	 ह/ 
� �	�< �	 �	� 
��8 ��  R���	$ �� �

$� ��Y2$ �� �	F� 

��� -� �	#�	�@ �� 
�$ #	�� ह/ > �ह{-�ह{ �ह ������� �2 9� -� �� ह/ > $�
�� �	�< �	 
�	� 
��8 �2 ह2 ह� #	�� ह/ > ह�	�� �ह	� R-� 3��� ������� �ह� ह/ > �
�X	 ��  
$ह	# �� �

$� 
��Y2b$� ���)*	 ,��2 ���	�� <	
हD > !U��	 ,��� D� RrH	 �	� 
��	 ह/ #2 
� 3���  ��J\ 
5 �� R �	� 16 ह/ > 
�
�$ 42��#� �2F �2 3��� ,��� $	�U �� 
!�	 ह/ > �	�� �	 !)�	��#& �� 
�2 �ह RrH	 4	��	� ह/ > �� #2 $2� 3��	 �/ �$	 ��� :��� 
�"�? 4	*@�	 ���� <	
हD ��&
� 
,# ह�	�� !�" �� 
�
-;� R!	$�& �� �ह
� �� �� � �/bF� <$ �ह� ह/ > �ह{ z�	 � ह2 
� �ह 
��F��� 3��� -� घ
� #	D 9� �ह HU � �� ���	�� 3��2 -� $� �/\� > ���	 ,��	 �ह �	�	 R-�J8 
�J8 ह2 #	D�	 > �ह #2 
�
�$ 42��#� �2F ,��� 3��� $	�U �� 
!�	 ह/ 3���  
$D �2 ,��2 
�ह
�-�ह
� �;��	!, �	
� �� �� �� ;�	� ह2�� �� 4
y�	 �2 �U�� ह2 ���  > ,��� �ह �ह
� 
RrH	 �	� 
��	 ह/ > !U��	 ���	 ,��� D� 9� �
v	� ह/ 
� 3� ��<� ��  
#��� -� 4��( 
�	#�	�g �� #
T� ह
D ह/, 
#��� 4��( 
�
-;� ;�	�	$�& �� R8��   
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�T� ह/, :��� 
���� ���	 ����  3� 4	
���(& �2 Y	���� ���	 $�
#D�	, ,� R��� R���@� 
$� $�
#D�	 9� �2S �	)�	 
��	
$D�	 > 3� �!� �� 3��� �T�-�T� 
�
�-
�"�?§ �/\� ह
D ह/ > 
3��� �ह	��	 ,��2 
�$ ���� ह/ > :� �	�� �	�$& �� ,� R��� �	� $� ����  #n!� �� #n!� 
,� 3��	 
��	��( ���	 $� >  

1.00 P.M. 

 :��-	�
� �ह2!�	, !U��	 ���	 9� 3��	 �ह
� ह� ��+h�� �	�$	 ह/ > �ह �q��	* 
– �� !	��	* �	$� �	)�& �2 R
�� �� R
�� �
� �� �U�	 ���	3�� > ,��� '
! -� !�'	 ह2�	 
� 
3� �	� 
#��� �	�� �q��	* �2, ���2�� �2 
�$�, :��� �� !	��	* �2 �ह� 
�$� > �ह	� �	�< $	' 
*� 9� �ह	� D� ह� $	' *�, ��&
� �T��  �ह� *� > ���	 $2� �2 #	�	 <	ह�� ह/ > 3�
$D :��2 
#n!� ���	 !�
#D�	 > $	'& $2� �ह	� �� R8� #	�� ह/, �� � #	�� ह/ > �� ,��� -� :V��! ���� 
ह/ > ���	� �� -� :V��! ���� ह/ �*	 ह� $2�2 �� -� :V��! ���� ह/ > �e�� 3� �	�� �� ,��2 *2T	 
�	 ���"	� -� 
��	 ह/ 9� ,���  �	� 
!�	, :���  
$D �;��	! > 3���  �	! ��J\ 7 �� R �	� 
20 ह/ > 3��� R
��	
��& �� 
��
+h ,� �� �ह� ह/ > 3� R
��	
��& �� 
��
+h �� ,� #� 
4
�
�
��& �	 ��	��" 
�� ��ह �� �� ��� ��, R�� �ह� �� ��� �� �2 ��& �ह� �� ��� ��, 3� 
�	�� �� *2T	 ,��2 #G� 
�(@� $��	 <	
हD > �
! #� 4
�
�
��& �2 ,� 3� R
-�	� �� "	
�$ 
�ह� ����� �2 �	JY�� �	#�	�g �	 ,��	 #2 �ह ���n� ह/ 3�� �U�	 ह2�� �� �ह
� 
�$V� ह2 #	���	 
> 
��@  ���	�� R
��	
��& 9� ��@<	
��& ��  -�2�� ,� 3��	 �T	 R
-�	� �U�	 �ह� �� ��� �� 
> 3��� ,��2 #��	 ��  4
�
�
��& �2 "	
�$ ���	 �T��	 > �e � � 4!�" ��  �	�� �� ,� �� 
�"�? 

���!� �G� �	 > �ह2!�	, �

"�$ �� �e D� F�p 
��8 9� $U��	 > �/�� :��-	�
� �ह2!�	, �e 
,��	 �ह
� ,-	�� हU� 
� ,��� �
v� c�	!	 ��� 
!�	 > � � 4!�" �� �r<�-����, H28�-�F�, 
,���  !	��� ��, ह�	�� !	��� �� 67,000 
�$2��8� �� �T��  �	�� ह/ > �e :��2 �	#-�	�@ �ह� 
�ह�	 ��&
� :��� ��<	�� ��  �	)�� -� ह/, ह�	�� �T��  -� ह/ ,��� �T��  -� ह/ 9� !�" �� 
�T��  -� ह/ > �e <	हU��	 
� ,� 3� ����� �� ह�	�� �
������ � ह�	�� 9� ���� 
��& �2 �
$	D� 9� 
�/\�� :���  �	* �	� �� $� > �ह2!�	, R�� �T�2 ��  �	�$� �� � � 4!�" )�)* ह/ �2 
�� �U�� 
!�" �2 #2T�� �� ,��2 �ह	��	 ह2�� 9� R�� � � 4!�" ���	� ह2�	 �2 ,� ���	.� �� �2 
4�;� �ह���, 
�� �ह��� 
� , �D � � 4!�" �� 9� �� 3� �� ह�	�	 �2S �
 �U� �ह� ह2�	 > ���� 
4	*@�	 ह/ 
� ,� 3� �	�@ �2 -� #n!�-��-#n!� �U�	 ���	D� >  

 �ह2!�	 R�� �� D� <�| 9� 
���!� �G� �	 #2 
� �ह
� �ह5��U(@ ह/> ,��� 3� 
�$ 
��  ��J\ 12, R �	� 30 �� �� 
F�	 ���� 2 �� 4	��	� 
��	 ह/ 
#�� �e ,� �� �

��	 ��  
$D 
�p�� �
�	�	 <	ह�	 हU�, “#ह	� 
��� 
���	� �ह
 �< �	 R��2#� 
��	 #	�	 ह/, �ह	� :� ��  �!$� 
�� !� �S ,�
�n�� �ह
 �< �� R�

<� G� �� !U� �ह� ह2�� > ’ 3� ��ह �� ��	 ,� �	3�	� �	 
,�
�n� �U�	 �� ��� �� ��&
� �	3�	� �ह
 �< �	�@ �� $��	 ह� ह2�	  
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9� �
! ,� �	3�	� �2 H28	 ���� �� �2
"" ����� �2 �� �� 
F�	 ,� �2 �2� !��� > 3��2 
,� H28	 �ह� �� ��� ��, �	3�	� #� -� ,� ��	D���, �2 �ह $��	 ह� ���� �	$	 ह/ > 3�
$D z�� 
�
�+)*
� �ह� 
� �ह c�	!	 $��	 � ह2, �ह �2 �e�� �	�	, $�
�� 40-40, 30-30 
�$2��8� ��  
�	3�	� ,� �2 ��	�� �T��� ��&
� R� "ह�& ��  �
�	�� -U�2$ �	�� �!$ �D ह/, �+)��& ��  �	�� 

ह�	�-
��	� �!$ �D ह/ > 3�
$D 3� �� 
F�	 �� ,� 
�� �� 
�<	� ��� >  

 :��-	�
� �ह2!�	, �
! �e 
�)�	� �� 3� 
����� �� �	� ���	 �2 ह2 ���	 *	 
� 
�!� �ह�	 
� ह� 3�� $2� �-	 �
���<	� ��  
$D -�# !���, $�
�� �e �ह #2
'� �ह� $��	 
<	ह�	 > ���� �ह2!�, ,� #/�	 -� 
�$ $	D ह/, ह� :� �	 ��*@� ���� ह/, $�
�� 3��� 
R
��-��-R
�� ��"2�� �� �
�#	3" ह/ > 3�
$D 3� �� ,� �2 �ह
� R
�� �2<�	 <	
हD > 
,���  R
��	
��& �2, #�-4
�
�
��& �2 9� 4!�" ���	�& ��  4
�
�
��& �2 
�\	�� ,� 
�D 
��� �� 
�<	� ��� 9� 3��� !U��� ��"2�� #2¬�� 3�� ���	 ��Z 
�$ ��	�� !�" �� $	�U 
��� > 
�$ह	$ 3��� -� ��  
$D �e ,� �2 ��	S 9� �;��	! !��	 हU� > �;��	! > 

THE DEPUTY CHAIRMAN: The House is adjourned for lunch for one 

hour. 

The House then adjourned for lunch at three minutes past one of the clock. 

The House re-assembled after lunch 

at five minutes past two of the clock, 

THE DEPUTY CHAIRMAN in the Chair. 

THE DEPUTY CHAIRMAN: Further discussion on the Control of National 

Highways {Land and Traffic) Bill, 2002. Shri Kalraj Mishra. 

�	 ����� ��� (:f� 4!�") : �	���� :��-	�
� �ह2!�	, �e �	JY�� �	#�	�@ 

����( (-U
� 9� �	�	�	�) 
����� 2002 ��  ��*@� ��  
$D 'T	 ह
, हU� > �ह2!�	, �	���� 
���� #� �� 3� 
�$ �2 4)�
� ���� ��� R��� 4)�	
�� -	?�( �� �ह �ह	 *	 
� 3� ��� �U�� 
!�" �� D� �T� y	�
� �/!	 ह2 �S ह/ �	�� Road Revolution �/!	 ह2 �S ह/ > �ह �ह� �	� ह/ 
� 

#� ��ह �� �U�� !�" �� �T�& ��  
��_( ��  
$D 4	*
���	 ��  ,�	� �� 4�5� 
��	 #	 �ह	 ह/ 
9� :��2 �ह
� ��-���	 �� $��� ह
D 
#� ��ह �� :�� �	�_+;�� ���� �� �2
"" �� #	 �ह� ह/, 
:��� �� "w! 
�n�
 $ <
��	*@ ह2�� हe 
� �U�� !�" �� �T� y	�
� �/!	 ह2 �S ह/ 9� 
�"�? �� 
�	JY�� �	#�	�g ��  7	�	 !�"-� �� D� RrH� +)*
� �	 
��_( ह
, ह/ > �ह$� �	JY�� �	#�	�g �� 
$��	S 44,000 
�$2��8� *�, R� 4�	����� #� �� �2#�	 ��  R�
�	� <�
�!� �	�� <	�2 ��� 
:f� �� $��� !
X( ��, �U�� �� $��� �+x<� �� �T� �U�� !�" �2 #2T� 9� !�" �� D��	 
�2 4)�
� ���, �ह #2 4�5� 
��	 ��	 ह/, 3���  R�
�	� 14,000 
�$2��8� �T�& ��  
��_( �� 
�	� ह/, �ह D� �ह
� �T	 4�	� ह/ > R�� ह� �U�� !�" �� !�'� �2 58,000 
�$2��8� �� c�	!	 
�	JY�� �	#�	�@ ��  
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��� – <	� �?g ��  R�!� 
���� ह
D ह/ 9� 
��_( �� 4
y�	 �� ह/ > �ह )��� �� D� ,!"@ ह/ > 
3���  �	�#U! R-� 3��� 9� ,�x���	 ह/ >  

 �ह2!�	, R� �ह #2 �T� y	�
� ह
S ह/, 3���  !B�	� R��� 4�	� �� �
\�	3�	� -� 
,�� ह/ > �	JY�� �	#�	�@ ��  �	 �� �� !�" ��  4�
' )*	�& �2 ह� #2T�� ह/, �	��& �2 -� #2T�� ह/ > 
3� �	� �� �	JY�� �	#�	�@ R��	 D� �ह5��U(@ )*	� �'�	 ह/ > 3���  �	* ह� �	�	�	� ��  
�	��& �� ��#� ��  �	* �p2f�� ह
S ह/, ह/�� �ह	3�n� <$�� "
G ह2 �D ह/ > 3�
$D �ह #2 �T� 
y	�
� ह
S ह/, 3��� �
(�f	 �� .� -�  �	� !��� �� ,�x���	 ह/ > R�� �
(�f	 RrH� �ह� ह/ 
�2 �T� y	�
� ह2�� ��  �x<	� -� 
#� ��ह �� �	�	�	� �� 
�)�	� ह
, ह/, ह/�� �ह	3�n� <$�� 
"
G ह
D ह/, :���  �	�( �T�& �� �
(�f	 ��  R-	� �� �T��  8U8 #	�� ह/ > :� .� -�  �	� 

!�	 ��	 ह/ >  

 �ह2!�	, D� 4x� ��  :f� �� �	���� ���� #� �� ��	�	 *	 
� #2 �T� �� �
(�f	 
ह/, �ह ह� �2F �	�Z�� ��  �	�� ��  ,�	� �� �� ���� ह/ > �2F �	�Z�� ��  �	�� ��  ,�	� �� 
�	JY�� �	#�	�@ �� #2 �
(�f	 �

�+x<� �� �S ह/, �ह 75 �� $��� 100 ��8���8� �� �� �� 
�S ह/ 9� :�� ,�	� �� �
(�f	 �/8�� ���� �� ,�x���	 ह/ $�
�� �ह
� �� )*	�& �� R�� 
�	JY�� �	#�	�@ �� �
(�f	 �	 ���X( 
��	 #	D, �2 �ह �ह� �ह� ह/ >  

 �ह2!�, �e �ह�	 <	हU��	 
� R�� �T�& �2 ह� ��
(�& �� 
�-	
#� ��� �2 ह� !�'��� 

� �	c�& �� ह� �T�& �2 ��� 
ह)�& �� 
�-	
#� �� ���� ह/ – D� �2 Z	��( )�� �� �T��  
ह2�� ह/ > 
#��2 ह� Other District Roads ��  �	� �� #	��� हe, �� �T��  �

�+x<� �	�� �� �� 
��  ,�	� �� ,��� #	�� ह/ > !U��� ��ह �� �T��  �� ह2�� ह/ 
#��2 ह� 
#$� �� �T��  �	�� 
Major District Roads �ह�� ह/, �� *2F� �F� �T��  ह2�� हe > ����� �T��  State Highways 

ह2�� ह/ #2 D� ��ह �� National Highways �2 #2T�� <$�� �� �	�� �ह�2�� ह2�� ह/ 9� 
D� ��ह �� �� State Highway �	c� �	#�	�g ��  G� �� RrH	 �	� ���� हe 9� 3��	 -� D� 
�

�+x<� �	�� ह2�	 ह/ > :��� -� �
(�f	 <	
हD > R�� �ह \�� �� �ह� �� �ह� ह/ �2 �
\�	S 
,�� ह/ > -	�� �	ह�& ��  <$�� ��  �	�( �ह �T��   �)� ह2�� हe 9� 3�
$D 3� ��  �	� !��� �� 
#G�� ह/ > ���	� �� 3� 
!"	 �� 4�5� 
��	 ह/ > $�
�� 
#� �����  �� �	JY�� �	#�	�@ �U�� !�" 
-� �� ,�� <$	 ह/ 3��� R��� 4�	� �� �
\�	3�	� -� �	��� :-��� ,S हe 9� �ह �
\�	S 

�"�? G� �� ��&
� �T��  ­�� ह/, �T�& �	 
��_( z�	 ह/ 
#��� ,� �ह-	
��	 -� ���� ह/, 
�+w$� �	�8
���"� -� ���	 ह/ 9� ���
$ �	�8
���"� -� ���	 ह/ > �+w$� �	�8
���"� �	 
�	5��@ �ह ह/ 
� R�� :� )*	� �� �ह�� �	$	 )*	��� ��+h #2 �T� �ह	� �� #	 �ह� ह/, :���  
�	�� �� b<�	 �ह� ����	 �2 
�+x<� G� �� �T�  �)� -� ह2 ���� ह/, �T� �� R
�y�( -� ह2 
���	 ह/, �T� ��  [�� 
��� 4�	� �	 
��_( -� ह2 ���	 ह/ > 3��	 ���#	 �ह ह2�	 ह/ 
� 

#� �	�	�	� �� �

��	 ��  
$D �T� �	 
��_( ��	�� �B� �� ��	�	 #	 �ह	 ह/ �ह �	�	�	� 
�	
�� ह2�	 ह/ 9� #� 
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THE DEPUTY CHAIRMAN: hon'ble Members, now. I have to make some 
announcement for the consideration of the House. Of course, we have two 
hours for this legislation. But then, we also have a Short Duration discussion on the 
Mid-Year Review. In between at 5 o'clock, the hon. Prime Minister is going to 
make a statement on relief to drought affected States, So, I would plead with the 
Members, that regardless of whatever time their parties have got, if they 
concentrate on the points as to why 
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they agree with this Bill, and why they do not agree with this Bill and what 

should have been there in the Bill, we will be able to finish the business! 

With this request, I call Mr. Ravula Chandra Sekar Reddy of the TDR 

Mr. Reddy, you have six minutes. But you can take three minutes. No 

problem.  

SHRI RAVULA CHANDRA SEKAR REDDY: (Andhra Pradesh) Madam, 

I requested you to allot me nine minutes, time. 

THE DEPUTY CHAIRMAN: No. I can't because we have a problem. 

SHRI RAVULA CHANDRA SEKAR REDDY: Madam, we know that you are 

very magnanimous towards the back benchers. We are aware of this fact. 

THE DEPUTY CHAIRMAN: I know that I am magnanimous towards the 

back-benchers. But my back is not strong at this moment. Madam, I would like 

to compliment the hon. Minister for brining out such a good legislation. The 

Government of India is contemplating to spend about Rs. 60,000 crores on the 

development of roads, which includes the Golden Quadrilateral Project, the North-

South Corridor, the East-West Corridor and the Prime Minister's Grameen Sadak 

Yojana, etc.This Bill is intended to develop the roads, remove encroachments, 

unauthohzied occupations/ constructions and removal of obstructions on the 

National Highways, Madam, already, we have the National Highways Act, which 

is meant for the conversion of State Highways into National Highways and its 

maintenance. We have another Act, called the National Hihgways Act, 1980.1 

hope and believe that this Bill will improve the condition of the roads and will 

strengthen the administration in maintaining the roads. Now we will have to 

concentrate more on the removal of encroachments. The Government of India is 

receiving loans from the World Bank and the Asian Development Bank and 

are creating a central fund, by way of imposing a cess on petrol, diesel, which 

comes to about Rs. 20,000 crores. We have to concentrate further on providing 

service routes along the National Highways. According to the Government 

guidelines, no slow-moving vehicle should cross the National Highways or pass on 

the National Highways. It is noteworthy to mention here that most of the rural 

people are unaware of traffic mles. As such, in the absence of service routes, the 

chances of accidents will be more and hence service routes are a must, 

alongside the National Highways, for the benefit of the rural poor and illiterate 

people. Apart from this, the delay in the completion of roads will escalate the cost 

of the projects.The delay Is due to two or three reasons; either due to lack of 

coordination and cooperation between the Central Government and the State 

Government, or due to lack of coordination 
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and cooperation among the Government of India organizations themselves. This 

should be taken care of so that we can contain the escalation of the cost of the 

projects. Otherewrse, the cost of the projects will go up, and the time taken for 

the completion of the projects will also be much longer. Sir, the hon. Minister is 

aware that 'Land' is a State subject. Now we are bringing out a legislation and 

thereby, trying to encroach into State-owned lands also. I would like to know from 

the hon. Minister whether the Union Government had solicited the opinion of the 

State Governments while formulating the legislation. Apart from this, Madam, I 

would request the Government of India to ensure medical facilities on the National 

Highways to save lives in case of accidents; rehabilitation should be provided, 

without wasting time. This is a very vital point, which should be taken care of. I 

would like to request the hon. Minister to have discussions with the concerned 

Ministries and also with experts to have full-fledged hospitals, with adequate 

manpower and all medical facilities. We have to provide modern equipment to 

clear the sick vehicles, remove the failed vehicles or vehicles which have met 

with accidents, immediately, so as to clear the traffic; othenwise, this will create 

problems to the other vehicles also. The date of accidents is available; if one 

looks at the data, about 70,000 people die every year because of these 

accidents. In our State, we have the National Highway No. 7, from Hyderabad to 

Kurnool, which stretches to about 210 kilometres. Every year, many accidents 

take place. For Instance, if we look at the data, we find that about 1400 people 

died, 5000 people were injured, on NH-7 in the past three years. In the year 

2000,960 accidents occurred, in which 430 people died and 1800 people were 

injured. In the year 2001, atwut 493 accidents took place, in which 566 people 

died and 1170 people were injured. In the year 2002, by the end of November, 

363 accidents took place, in which 406 people died on the spot. I recollect an 

incident that took place in 1994 - an RTC bus fell from the National Highway 

bridge into the Krishna river, in which 37 people died. In the year 1997, at the 

same bridge, another RTC bus fell into the river and 44 people died in that 

accident. This is a staggering figure. People are afraid of travelling on National 

Highway No. 7, which is part of the North-South Corridor. So, I would request 

the hon. Minister to get the programme of "development of that road expedited, 

because people are scared to drive on that road. Apart from this, without 

wasting time, we must save the lives of the people who are injured in 

accidents. I would request the hon. Minister to see that modern equipment is 

provided so as to clear the traffic quickly in such cases. Vehicles with wireless 

sets and other modern equipment should be provided to the police to save the lives 
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of the people and to clear the traffic. People travel during the late night, not 

knowing about a vehicle involved in an accident already. As a result of such lack of 

knowledge, a number of accidents are occurring. 

THE DEPUTY CHAIRMAN: In fact, what he is saying is true. Even if 

somebody is very seriously injured, until and unless the police comes and 

makes a 'panchnama' of the accident, the doctor cannot check that person. This 

is a lacuna. It has to be, somehow, rectified. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I understand the whole thing. Madam, 

but the problem is that this is, basically, a State subject. We can only advise 

them. We are having a lot of interaction with the people concerned. As regards 

the law and order, we can only advise them. So far as any activity on the road, or 

even on the national highway, is concerned, that limitation is there. But we are, 

certainly, aware of it, and we are, certainly, trying various methods to minimise 

the accidents. 

THE DEPUTY CHAIRMAN: One big country is divided into various States 

for the sake of ruling and making adjustments. 1 think, you, as a Minister, would 

be linking it, not delinking it. You shoulO be able to solve the problem because it 

is for everybody who is travelling there. 

SHRI B.R SINGHAL (Uttar Pradesh): Madam. 1 want to explain this point, 

.�
@���� : ,��	 �	� ह/ ? �e ,��	 �	� !� !U��� �� �2$ !�
#D R-� �ह� > :� �h 
ह� #G� �28 �� $��� >  

SHRI RAVULA CHANDRA SEKAR REDDY: Madam, the hon. Health Minister 

is keen to intervene. 

�	 5��c �
�ह�, =��=d& R� ������ �e&�! ���	 : �/F�, 

.�
@���� : ,��2 �
 H �UH�	 ह/ ?  

�	 5��c �
�ह� : #2 �	� �	���� �!)� �� �ह� ह/, "	�! �e 3� �� �
 H �2"�� F	$ 
��U�  > What the hon. Member has said and suggested, certainly, has a lot of 

meaning in it. Though it is, primarily, a state subject, we will definitely consider 

it, what he has suggested. In fact, that is what our effort has been. I have been 

writing to the concerned people already �ह �� #G� ह2�	 <	
हD #2 3;ह&�� �ह	 ह/ > As 

regards your clarification, unless the police comes, the patient cannot be treated. 

#ह	� �� ���� #	��	�� ह/, R� z�	 �ह� ह/ > R��  
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 .�
@���� : �e ,��� �	� �
� $U��� , �e #�	 #n!� <	ह �ह� हU� > Have you 

finished, Mr.Reddy? 

SHRI RAVULA CHANDRA SEKAR REDDY: No Madam. That time should 

be excluded. 

THE DEPUTY CHAIRMAN: That time is not included. 

SHRI RAVULA CHANDRA SEKAR REDDY: Madam, the hon. Minister 

has said that it is a State subject. When they are talking all the powers, they are 

bringing all the roads under the purview of the Central Government, how can 

they throw the blame on the State Governments? Madam, it Is unwise on the 

part of the Minister.The State Governments should be involved at the time of 

announcing the programme itself, at the time of land acquisition, at the time of 

formulating the scheme. During its operation and maintenance also, the State 

Governments should be involved so far as the national highways are 

concerned. That is another request. 

Madam, the State Government of Andhra Pradesh has made many 

requests to the Government of India for conversion of roads into national-

highways. They are lying pending with the Government of India. I request the hon. 

Minister to throw some light on the requests made by the Government of 

Andhra Pradesh. 

There are two other important aspects. I would lil<e to know from the hon. 

Minister how he is going to deal with the issue conceming the places 
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of worship on or abetting the National Highways. It is a delicate issue. In the rural 

areas, people have the. tendency of putting up a temple or a mosque or a 

durgah'\ust on the road, or abetting the National Highway. It not clearly 

mentioned in Bill as to how you are going to remove the encroachments. I can 

understand that, if it is done by a private person. You can throw him away and 

remove the encroachment immediately. But when sentiments are attached to a 

place of worship, it is very difficult to remove the encroachment. I request the hon. 

Minister to take keen interest in this matter and involve both the State Government 

and the localites at the time of removal of those encroachments.This aspect 

should be taken care of. As far as land acquisition is concerned. I would like to 

make two suggestions. One is that the land acquisition procedure should be 

simplified. If the procedure is not simplified, it will take a lot of time to complete 

the projects and the cost of the projects will, definitely, escalate. Therefore, the 

procedure of land acquisition should be simplified. Compensation shouy be paid 

liberally to the people who are parting with their land. This is another 

suggestion. 

Finally, coming to the signboards, the signboards should be clear and 

understandable.The signboards should be in regional languages also. People 

should understand them properly.The signboards should contain the information 

about curves, kilometres, petrol pumps, eating shops, telephone booths, 

medical centres and other things. The drainage system on both sides of the road 

should also be taken care of. 

Another important thing, which I would like to mention, is that the HIV 

infection is very high on the national highways. It is on the increase. The hon. 

Minister of Health and Family Welfare is implementing so many programmes. 

When you are taking up a scheme, there should be a provision for advertising HIV 

infection. It is a big problem and the people are dying. The national highways are 

more prone to the HIV problem. It should be taken care of. The dhabas and 

other things are there. 

If a national highway is going across a village or a small town, you must 

take care of the poor people who are going losing their houses and other 

properties. When road expansion takes place, they should be rehabilitated 

properly and they should be adequately compensated. Since you are taking away 

all the powers of various courts by constituting a tribunal, is it possible for a 

common man to approach the tribunal and get his problem solved? The hon. 

Minister should take care of the poor people who are losing their houses and other 

properties at the time of widening of the roads. All these things are very 

essential. 
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When we went to the hon. Minister In a delegation, led by my 

Parliamentary Party Leader, Shri Yerran Naidu, to aprise him of the problems on 

National Highway No. 7, which is part of the North-South Corridor, he assured us 

that we would advance the programme. In view of the accidents that are taking 

place, people are scared to travel by road. I request the hon. Minister that the 

programme should be advanced. 

This Bill also contains two things. Clause 3{1 ){a) says, "establish... a body 
or authority consisting of one or more officers of the Central Government or the 

State Government". It is a little bit ambiguous. It should be clarified. In clause 7, it is 

stated that the Presiding Officer of the tribunal, "(a) is qualified to be a Judge of a 

High Court". It needs some clarification. A Judge of a High Court has got a wide 
meaning, whether he is a sitting Judge or a retired Judge. All these things are to 

be clarified. Since you are setting up a tribunal, all precautions should be taken. 

The problems of the common man, the illiterate man, should be kept in mind, while 

formulating the rules. This is my submission. 

I congratulate the hon. Minister for bringing a good piece of legislation. I also 

congratulate him for giving good programmes to the country, like the Golden 

Quadrilateral, the North-South Corridor, the East-West Corridor and the Prime 

Minister's Sadak Yojana. These are extraordinary programmes. After we 

gained Independence, these are the very good programmes of the 

Government of India. I appreciate the hon. Minister and support the Bill. 

THE DEPUTY CHAIRMAN: Shri Prasanta Chatterjee. You have six 
minutes. Nobody will interrupt, not even me. 

SHRI PRASANTA CHATTERJEE (West Bengal): Madam Deputy 

Chairperson, this Bill is a very important one. It proposes to set up a Highway 

Administration for the National Highways, which will be responsible to remove the 

encroachments for smooth and speedy movement of traffic on highways. In this 

Bill, the management of highways will come under the purview of the Union 

Government. The Highway Administration and the proposed tribunal, headed 

by a High Court Judge, will monitor the traffic. Many hon. Members have 

mentioned about the need for linking it with the State administration, which is 

very important, to manage this Highway Administration. Now, we have a total 

of 58,112 kilometres of highways. Sir, I have calculated, at the outset, the 

state-wise figures indicating National Highways In kilometres per thousand 

population, which are very surprising. And, Madam, State of West Bengal stood 

lowest when I have calculated the per thousand population kilometres. Though 

West Bengal has State boundaries with three independent foreign states, 
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its percentage of highways is .02; only .02 per cent! The figure in respect 

ofAndhra Pradesh is .053 and in respect of Uttar Pradesh, it is .03. West Bengal 

stands the lowest. Why, this discrepancy? Even the State of Tripura is not linked 

directly with West Bengal by roadways. It can be done through Bangladesh. This is 

a very important State. So this discrepancy is there. 

Now, we all know that good roads and speedy movement of traffic are the 
major factors for the economic growth of the country. A good quality of road enable 

the vehicle to carry more cargo in limited time but West Bengal has limited N.H.Thus, 

better infrastructure reduced transaction cost. With the growth of urbanisation in 

the country in future, not only the need for more National Highways but also their 

proper maintenance will be felt. It is needless to mention that in the coming days, 

the pressure on National Highways is bound to increase. To tackle the situation, 

opening of new Highways should be planned. Now, the Government of India 

has taken some steps. Revolution is another point. We have taken so many 

slogans of revolution in fields like water-supply and public health. What has happened? 

Our major N.H. passes through the rural areas as another hon. Member also 

pointed out just now. What happens is, in absence of service-roads, villagers find 
it very difficult to reach the cut. The tractors, bullock carts and cyclists, coming from 

the opposite direction, force the vehicles to reduce the speed. This can only be 

tackled with the construction of sen/ice roads. It is, undoubtedly, a fact that there 

are portions of National Highways including culverts which are not designed to take 

weight beyond a prescribed limit. In clause 32, this point has also been dealt. It states, 

"to carry vehicles of which laden weight exceeds a prescribed limit, may prohibit 

or restrict the plying of such vehicles on or over such Highway or Culvert." So what is 

necessary is to rebuild the portion so that it can take the load of all the vehicles. 

Now, the deteriorating level of service in the Highways, as stated in the Aims and 

Objects, is not only due to roadside encroachments.There are drunken drivers, 

particularly, in the night. Who will take care of that? No police administration is there. 

The number of accidents on the highways in 1999 was 1.03 lakhs. In 2000, it 
went upto 1.11 lakhs. It is not coming down, it is going up. In 1999,26,713 people 

were killed in accidents and this figure rose to 30,216 in the year 2000. For the year 

2001, the figure is not available, as many of the States have not yet reported. 

The provisional figures are available in respect of persons injured in these 

accidents. In the year 1999, this figure was 98,427, which also rose to 1,18,364 in 

the year 2000. So, how to improve this position? The traffic management shoukJ 

be improved. Widening and strengthening of the highways including opening of 

the service roads, as pointed out earlier, should be taken up. Now, while 

removing the encroachments, we should 
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also keep in mind, as many have stated here, the road-side restaurants, motels, 

rest-rooms with toilets, medical facilities, gas and repairing stations, telephone 

booths etc., and the security arrangements have to (ifce planned. WJi'e opening 

new highways, we should keep in mind the future growthj^f habitation in the 

adjoining areas and other amenities like drainage and water supply. The National 

Highways should keep underground space in the form of culverts for future use. 

This is very important. 

Lastly, I would like to emphasise that the States experience frequent floods. 

When the Government allocates funds to these States, these States should be 

treated in a different way. With these words, I support the Bill, Thank you. 

SHRIR. SHUNMUGASUNDARAM (Tamil Nadu): Madam, I welcome the Bill. 
I congratulate the hon. Minister for coming fonvard with such an important Bill. 

This Bill will definitely help the Minister to fulfil a dream project of the 
Government, wherein they intend to provide the North-South Corridor from 

Kanyakumari to Kashmir, the East-West Corridor and also the Golden 

Quadrilateral. It Is a very long-felt need of the people. We have got modern and 

world-class cars, but we do not have world-class roads to ply these cars. This Bill 

will help us to have world-class roads. This road project would also help the 

touhsm industry. The roads which are in bad shape, are also suffering from 

another menace, i.e. encroachment.This Bill intends to clear the encroachment 

speedily and the existing bad roads would be repaired properly. It will definitely 

Improve the development projects in the country. The Government has announced 

many good projects like the creation of special economic zones in various 

regions of the country. I would like to quote one example. So far as the Nanguneh 

project in Tamil Nadu is concerned, the Government is going to provide Rs. 10,000 
crores for establishing a Special Economic Zone. This project would be 

implemented properly if there are proper roads. There is no approach road so far as 

this area is concerned. The North-South Corridor would provide roatis from 

Chennai to Nanguneri which will definitely help to speed up the work. This legislation 

has been brought before the House keeping all these things ih mind. 

I would like to make a few suggestions in regard to certain provisions of the 

Bill. Madam, a comment was made on the appointment of a Presiding Officer. The Bill 

provides that a person can be appointed as a Presiding Officer if he is qualified to 

be a judge of the High Court. This does not mean that a Judge of a High Court is 

going to be appointed. May be a District Judge or a lawyer, having an experience 

of over ten years.who is qualified to be a Judge of a High Court, can be appointed. 

And, while appointing a 
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Judge, a District Judge, the Government should ensure that he is not senior to a High 

Court Judge because, in some cases, when an appeal goes or when a process 

of removal takes place, it has to be decided by a High Court Judge. In that case, 

the High Court Judge, who is junior to this person, will be embarrassed to look into 

such matters. I hope the Government will take appropriate care about this 

situation. About clause 19, which lays down a limit of 60 days for filing an appeal, I 

would like to make a comment. (time bell rings) I will conclude In a minute, 

Madam. The limitation is 60 days, provided under clause 19.1 request that this 

should be reduced to 30 days because this person, who is going to appeal against 

an order of the National Highways Administration, has to file his appeal within a 

reasonable time 60 days' period is very long; This should be made 30 days. 

Clause 26 deals with removal of unauthorised occupation. In regard to 

clause 27 which provides for recovering cost of removal of unauthorised occupation 

and which also provides for a fine, I request that the penalty must be at least five 

times the cost of removal. This will act as a deterrent against encroachment. 

Likewise Clause 39 must be suitably amended so that when a person again 

occupies, he must be made to serve prison term for twice the number of days 

he has encroached upon, or a fine of Rs. 500 for each day of offence must be 

imposed on him, by way of penalty for his unauthorised occupation. With these 

words, I support the Bill. Thank you, Madam. 
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SHRIMATI PREMA CARIAPPA (Karnataka): Madam, National Highways 

are rapidly getting congested and choked by undesirable roadside development and 

encroachment, especially near towns and cities. This not only adds to time, but 

cost also. Hence, there is a need to remove all such encroachments and 

roadside developments without involving long litigations and court cases. 

Infrastructure is very important in country's economic development. Road 

network is an important infrastructure and if neglected, can work as a barrier in 

the way of economic growth. Huge investments can go waste if traffic on National 

Highways gets congested and choked, as a result of narrowing down of roads at 

certain points. The results are; wastage of fuel, reduced speed, high incidence of 

accidents, increased operational cost etc. Today, Highway Authorities do not 

have adequate legal authority to deal with encroachers or digging work on roads by 

municipal corporations. What is required is smooth running highways. The 

present legislation can help a lot in removing obstacles and illegal 

encroachments faced by road users today. f\^adam. the National Highways 

Development Project represents a new road vision for the country. When 

completed it will alter the whole road landscape of the country.The dedicated Central 

Road Fund being financed by a cess of Re. one each in diesel and petrol is 

expected to mobilise Rs. 6,000 crores per annum. This fund should be utilised 

properly. I strongly feel that when a National Highway approaches the towns and 

cities, a by-pass road should be constructed. There are many placed where by-

pass road should be constructed.There are many placed where by-pass roads 

are already there. But at certain placed where there is no by-pass they have to 

be constructed. Also a service road to the villages is very essential. I think this 

will help a lot in smooth flow of traffic. I understand that out of the Central Road 

Fund, 50 per cent is to be spent on rural roads. But I do not know whether it is 

strictly followed or not. How much road length has been constructed in the rural 

areas? How many villages are without all-weather roads? A balanced approach 

towards road development will go a long way in providing better facility and 

ensuring fast movement of both, goods and passenger traffic. 1 would say that a 

monitoring cell to oversee the progress of National Highway Development in 

different States is necessary. It should be ensured that finances are properly 

utilised. Madam, a World Bank Study has estimated an economic benefit of Rs. 

8,000 crores per year on account of Golden Quadrilateral alone. It will generate 

employment of atraut 180 million man-days. Madam, 1 support the legislation, which 

will give power to the Highway Authorities to regulate traffic on National 

Highways. I welcome this Bill. Thank you, Madam. 
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3.00 P.M. 

THE DEPUTY CHAIRMAN: Shri B.R Singhal, five minutes. 

SHRI B.R SINGHAL: Madam, I will take one and a half minutes in taking 

about that point that you raised. 

THE DEPUTY CHAIRMAN: So, one and a half minutes extra. 

SHRI B.R SINGHAL: Six and a half minutes. Madam, whenever 

accidents take place, they do not budge or change anything in that accident place 

because the very position of the vehicle gives a very clear indication of who is at 

fault. As such, 'accidented' vehicles are not disturbed. So far as injured persons 

are concerned, my only son died in an accident and he could not be treated at the 

nearby hospital and then he had to be taken to Safdarjung Hospital where they 

waited for the police to come and he died. I campaigned for this provision to go 

that a police report should be there first before a person can be seen. Now, when I 

was Additional Secretary, Home, I literally pursued that matter.There was a 

second matter relating to post mortem. They do not do post-mortem after 5.00 

P.M. It is a rule of 1925 when post-mortem was done under the lanterns and the 

lanterns were not reliable enough. Now when operations are done in the evening 

why not post-mortem? I have not been able to get through on the second matter 

that post-mortem should be done in the evening also. I managed to get this 

notification from the Government that any victim injured anywhere could be treated 

by any doctor and he is free to give injury report which not necessarily means 

that he has to appear in the court.Then he can be taken to any hospital. Generally, 

what happens, nobody lifts those injured people because the person who lifts 

becomes a witness and he will be dragged in court. The hon. Member mentioned 

that it was because of the fear of police. No, Madam, it is not the police fear. 

Nobody lifts anyone. My injured boy was lying there. Only because his relative who 

was similarly injured about five years back, and he had been taken to the hospital, 

that boy lifted my son up and took him to the hospital. Othenwise, normally, 

nobody picks up anyone for fear of being dragged to the courts. If only we can stop 

harassing the people who come forward to give such assistance in courts, this 

fear will go. 

The second fear is that, the police starts blaming the person who comes 

forward to give such assistance, saying, "It must be your vehicle that might have 

struck him down." So, these two fears are there, because of which the people do 

not pick up the victims. 

I now come to the Bill as such. I am afraid. Madam, I have been hearing 

constantly; specially the Congress Benches, and the Leader of 
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the Opposition, are never tired of saying it; that the Congress has been a very 

constructive Opposition. Here is a Ministry which has built 23,000 l^ms. of 

roads in a matter of three years, which equals that built during the past fifty years. 

And, there has not come even a word of appreciation! 

So, the first thing I would like to do is to congratulate the hon. Minister on 

the outstanding performance of his Ministry, for having taken a quantum leap in 

this work. Madam, villages turn into cities, cities turn into towns, towns turn into 

metropolis, purely because of four fundamental things-if they could be made 

available-namely, roads, communications, power and water. If the Government of 

India, in 1947 and aftenwards, had taken care of these four elements, ham sure 

the state of this country would have been very different, and we would not have 

needed all these development plans; people would have developed their 

regions by themselves. This is the fundamental infrastructure which promotes 

development to a degree which is incredible. 

Madam, the problems facing the Ministry were those of encroachments, 

unauthorised occupations and the obstructions that are placed in the process of 

construction. Now, naturally, I would urge the hon. Minister to go with a human 

face. What does that mean? You have got a ten-year Plan. You should start 

planning from now on. At places where you are going to displace the people, the 

Government should start building altemative accommodation forthose who have to 

be rehabilitated, because once they move out, nobody will care for them. So, this 

aspect has to be taken care of well in advance. Prior rehabilitation programmes 

are, therefore, a must. 

The Bill provides for a Highways Administration to be put in place. It 

hasTritxjnals to be put in place. Powers to clear roads have been assumed. These 

are broadly the purposes of this Bill. In this connection, I have a few 

suggestions to make. 

Firstly, the Ministry would be well-advised to pick up from the Geological 

Department, or whichever department it may be, the satellite pictures of the 

places where they are going to build roads, and find out what their condition in 

the monsoon is, so that when the road is actually built, the height is kept at 

such a level that the water does not flow over it. Then, there should be 

breakdown lanes, which are a necessity in the matter of highways.The ravine area 

should be quite broad. In fact, there should be a service road on either side to take 

care of the slow-moving vehicles. There is one problem, and I do not know how it can 

be tackled, that is the movement 
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of cattle-which takes place in a massive form in this country-on the roads. Perhaps, 

the service roads could provide a solution. The service roads may provide a solution. 

But this definitely needs to be tackled. This would need to be tackled. Then, there 

are areas of sanctuaries. We have roads which pass through areas of 

sanctuaries. So, what I suggest is, alongside the sanctuaries, regular fences 

must be made, or a wire or whatever should be put so that no animal can trespass 

into the National Highways. Madam, I recall that when I was coming from Agra to 

Mathura, a Neelgai just barged into my windscreen. It was a dreadful experience. 

The Neelgai came so quickly that the driver could not manage the vehicle, and one 

Neelgai barged into my windscreen. So, at those places where such possibilities are 

there, fencing should be done. So, this should be kept in mind. 

Madam, the Government is building bypasses on the National 

Highways. These bypasses should be not less than one kilometre away from 

small towns, two-three kilometres away from cities, and five kilometres away from 

big cities. If it is done that way, it is almost certain that the ehtire area will be 

covered in no time. Then, the highway has to remain clear. Access roads should 

be built at various places to connect the cities from different points. So, there 

should be many such bypasses and there should not be any need to go through 

any big city. 

Madam, I find that a huge administrative outgo has been envisaged in the 

Bill. There are tribunals, officials, and a whoJe set-up is there. We have already 

been complaining about the flab in the Government of India. The Fifth Pay 

Commission has recommended the shedding of, at least, 40,000 posts. I would 

suggest that instead of those posts which have been recommended for 

shedding, it should be done here; and then, those posts be created there; and/io 

fresh recruitment should be made, unless it is absolutely compulsory. 

As far as toll collection is concerned, the NOIDA toll collection system has 

offered an excellent way of pucca toll collection, with no theft. I think that kind of a 

machine should be Installed. It may cost Rs. 50 lakhs or Rs. 1 crore. But, then, 

one will be able to save Rs. 1 crore, by way of toll collection in just one month. 

So, it is never to expensive to install that kind of a stuff. 

As far as the Tribunal is concerned. I would like to say something. I, could 

not get time, yesterday, to suggest something about the Tribunal to Shri Jaswant 

SInghji. Now, we are envisaging new tribunals for every kind of contingency But 

it should be prescribed in the rules that no case 
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would be adjourned for more than twice. If it has to be adjourned for more than 

twice, then, the opposite party has to be paid twice the cost of his wakil and all 

other costs. That should be the price at which the third and fourth adjournments 

can be taken. Similarly, no stay order should last for more than 15 days; and not 

more than two stay orders should be permitted. Unless these provisions are made in 

respect of tribunals, again the delays which are taking place in courts would take 

place here. Besides, a timeframe should be laid down for adjudication of a 

category of cases. As soon as that is done, if delays take place, the tribunals 

must report the reasons for the delay to the Parliament, through the Government. 

Unless this is done, I don't expect, the tribunals would work expeditiously. Madam, I 

have to make three little points of caution. 

THE DEPUTY CHAIRMAN: You have already spoken for six-and-a-half 

minutes. 

SHRI B.R SINGHAL: Madam, I took two minutes in explaining that point. 

Clause 25 envisages that the leasing of land should not be for more than five 

years. Here, you lease a house for one year, and then get it back. So, this a 

very dangerous proposition. I think', in the rules, very stringent conditions 

should be laid down before any leasing is done for a period of more than three 

months. 

Madam, clause 26 provides that, if necessary, for eviction, police help 

may be or should be taken. I would suggest that it should be laid down in the 

rules and it should be made mandatory on the police to help, because often time, 

the police say, �ह ह�	�	 �	� �ह{ ह/, ,� �ह{ 9� #	3D, and the poor PWD or the 

Central authorities go from pillar to post, they don't get police help, particularly, 

if the police are interested in the other party. So, in the rules, it should be laid 

down that the police help should be provided, if and when asked for. 

Lastly, Madam, there is a provision In clause 42 that the village officials 

should report about encroachments. Now, we have the Panchayat system 

throughout the country. Instead of saying village headman, village accountant, 

village watchman, etc., we should nominate specifically, in the rules, the person 

who should be responsible for reporting about such encroachments. Only one 

person, and his deputy, if necessary, should be made responsible for reporting 

about encroachments. Because, if you nominate too many persons, then there 

would be nobody responsible and accountable for it. Secondly, when this has been 

set out, it should be laid 
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down in the rules that if he fails to do so, an enquiry will be conducted; and if he 

was found to be delinquent, then, he would be debarred from holding that office 

again, for the next six years. So, that kind of penalty must be there; otherwise, 

this will never be enforced. Thank you, Madam. 

SHRI DRUPAD BORGOHAIN (Assam): Madam, it is very difficult to 

express my thoughts within three minutes. In the past I have not taken much time 

of the House and today also I shall not take much time. But please let me 

express what is in my mind. 

Madam, I thank you for giving me this opportunity. National Highways are the 

lifelines of the nation, in addition to Railways' network. So, protection of highways' 

land and other properties related to it. assumes much significance. Secondly, 

due to the ever-increasing traffic on the National Highways, different kinds of 

dangers, including accidents, have also been increasing. So, I thank the hon. 

Minister for bringing this Bill on the control of land and traffic of National 

Highways. 

Madam, in many States, the National Highways are in a very bad shape. 
The National Highways in the North-Eastern States are in a deplorable 

condition, due to recurring floods and other natural calamities of the region like 

landslide, etc. The NH-31 which connects Guwahati with the rest of the country is, 
nowadays, in such a deplorable condition that it is used for traffic with tremendous 

harshrp. Other Highways of the region also are no better than the NH-31. So, 

this creates a lot of difficulties in respect of the supply of essential goods as 

also the development and expansion of commerce In the region. If the Highways 

are in a bad shape in Assam, then all the North-Eastern States, barring Sikkim, 

would suffer. So, repair and improvement of the Highways in the region is very 

essential. 

The establishment of the Highways Administration, as sought by this Bill, 

may be very helpful in this regard. Highways Administration may look into these 

matters. Moreover, as regards the repair and rebuilding of the Highways, 

organizations like the Border Roads Organization, the State PWDs, and the 

CPWD are used. The activities of these organizations should also be 

coordinated. The proper utilization of funds is another problem.The proposed 

Administration must look into this problem as well. 

In Assam, the BRO has been given the authority to rebuild the National 

Highways from Rangia to Dhemaji. This Highway connects Arunachal Pradesh 

also. This Highway ife very badly damaged by the nature and recurring floods 

in the district of Dhemaji. The action on the part of the BRO is very slow now. 

The Minister should look into the matter. 
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Some roads used for commercial purpose, connecting two or more States, 

and for the connectivity of the region with the rest of the country, are very 

essential. Dhodar Ali Road is one such road and it is a historical road; it connects 

a part of Assam, Nagaland and a part of Arunachal Pradesh. This road is to 

be converted into a National Highway. As it connects these states with the 

rest of the country, through NH-37 and NH-31 the conversion should be done 

immediately. The Minister has got this request with him and I urge upon him to 

consider this conversion and announce it within the current Tenth Five Year 

Plan. 

As far as the National Highway-153 is concerned, the Minister has already 

accepted the still-well road as NH-153 and this road is also historical.This road 

goes up to Myanmar and then to China. It is necessary for commercial purposes. I 

thank the Minister for having taken this road as a National Highway and 

Arunachal Pradesh PWD has been given the charge to build this. I thank him for 

that. 

During the implementation of the administrative measures, disputes may 

arise. Hence, the need for Tribunals. The Bill deals with setting up of Tribunals 

exclusively. I support the measures for establishing these Tribunals. 

I request the Minister to look into the matters raised by me, as regards 

the improvement of the National Highways, very urgently; and the conversion of 

Dhodar Ali Road into a Highway may be taken up within the current Five Year 

Plan period. I also support the establishment of the Highways Administration 

and the Tribunals to decide on disputes arising out of the new Highways 

Administration. 

With these words, I support the Bill.  
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THE DEPUTY CHAIRMAN: Now, there are two more speakers to speak 

on this Bill.They are: Mr. Premachandran and Mr. Roy Chowdhury. Can 1 request 

them to withdraw their names if they feel that the Short Duration Discussion, 

that we are going to have after this Bill, is also of great importance? I think, 

Mr. Premachandran and Mr. Shankar Roy Chowdhury are, almost, speaking 

everyday. 
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SHR N.K. PREMACHANDRAN (Kerala): No, no. 

THE DEPUTY CHAIRMAN: Yes; you speak on every 

bi\i...(Interruptions)... Yes. I know. I have got all the records that you and Mr. 

Shankar Roy Chowdhury always speak. I have no objection to that. 

...{Interruptions)... Listen. Listen to me. But, sometimes, we have to see the 

timing also. If you still want to speak, please be brief. I don't think that we will be 

able to cover the entire road network of the country. So, please be brief. After you, 

the Minister has to reply. Then we have to take up the Short Duration Discussion . 

..{Interruptions)... If there are any new points, I welcome them. 

SHRI N.K. PREMACHANDRAN: Madam, I am throughout the time 

available in the House also, irrespective of the fact whether I am speaking or not. 

That may also be taken into consideration. Thank you for giving me this 

opportunity. 

THE DEPUTY CHAIRMAN: I want to bring some road-blocks. 

SHRI N.K. PREMACHANDRAN: Madam, I fully support this Bill, and 

would like to take this opportunity to congratulate the hon. Minister on having 

brought this Bill and making efforts for the betterment of National Highways.! am not 

going to make a lengthy speech. The first point that I would like the hon. Minister to 

consider is regarding the vehicular population and the stretch of roads that we are 

having in this country. If you compare the statistical data of the last few decades, 

you will see that the vehicular population is increasing day by day without any limits 

and bounds. So, my suggestion to the hon. Minister is that there should be 

some rule or mechanism to check the mushroom growth of vehicular population. 

Some measures have to be taken, otherwise whatever may be the length of 

Highways-National Highways or the State Highways-we would not be able to 

achieve our aim simply by having better traffic and better road standards. So, 

vehicular population has to be strictly controlled. For example, I would like to make 

a suggestion, only those persons who are income tax payees should be allowed to 

own a vehicle. On that line, some other restrictions can also be imposed. So, in 

order to make the roads easier, vehicular population has to be controlled. 

Madam, the imminent danger to the traffic, especially on the National 

Highways, is that the boundaries and the poramboke, that is, the land adjoining 

the National Highways, are being encroached, and permanent or temporary 

constructions are being made. Most of these constructions 
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belong to religious institutions, for example, temples, mosques, memorials for 

martyrs of political parties, platforms for erection of flags etc. The sides of 

highways are being embedded by all these things. So, I would like to know 

whether this Bill is applicable to the existing structures also. If the existing 

structures are removed, as a result of the provisions of this Bill, this Government 

or whatever or whoever be the executive authority is bound to face so many evil 

consequences because so many temples mosques and offices of political parties 

are there on the sides of highways. I fully support and endorse the view of the 

Government that they have to be removed, they have to be cleared. There is no 

doubt about it. But when I go to sub-clauses 1 and 2 of clause 26 there is an 

apprehension that it is not applicable to the existing permanent or temporary 

structures or other encroachments. Sub-clause 1 of clause 26 I would not waste 

the time of the House by reading it, says that the Government or the Highway 

Administration or the Highway Tribunal can give permission for having 

temporary or permanent constructions for a period of five years. Subsequently, 

sub-clause 2 of clause 26 says that if during the inspection it is found that there is 

an unauthorised construction or unauthorised occupation, that can be 

removed. That is why I doubt whether it is applicable in a case where 

permission had been given and that construction had later on not been 

removed. Will that be removed? Will the existing structures that are there on the 

sides of highways be cleared so as to have a better look of the highways and 

have a better traffic movement? 

I would also like'to seek clarification with regard to sub-clauses 1, 2 

and 3 of clause 29. So many powers are concentrated upon the Highway 

Administration and the Highway Tribunals. Clause 28{1) says that if five or more 

persons want to have an access to the National Highways, they will have to 

seek permission for that also. What is this? I could not understand the meaning 

of this section. If five more persons want to have an access to a National Highway, 

they should have permisson for that. Will it be a general permission or a specific 

permission? This needs to be clarified because the Constitution of India, under 

the Fundamental Rights, grants Freedom of Movement to all the citizens, t feel, 

in this way, the Freedom of Movement is being restricted without having any 

reason as per the Constitution of India. 1 feel that the freedom of movement is 

being restricted. There is no such restriction as per the Constitution of India or 

as per the Fundamental Rights of India. I would like to seek only one 

clarification. What is meant by clauses (1), (2) and (3) of Section 28? This 

should be clarified. 
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Now I come to the point of the National Highways of my State, Kerala. I 

would like to seek an answer from the hon. Minster whether bypasses will be 

given priority, so as to reduce the vehicular traffic on the highways. If that be so; in 

my State, Kerala, so may bypasses are still in an incomplete stage. One bypass, 

that is, the Kollam Bypass of National Highway No. 47, was started 20 years 

back.The first phase and the second phase of this Bypass have been completed, 

and more than Rs. 20-25 crores were spent on it. But it is still lying idle. The 

third phase and the fourth phase of the Kollam Bypass have not been completed. 

The Alleppy Bypass is not yet complete. The percentage of road stretch 

(Kilometers) per thousand population is .05 percent. Shri Prasanta Chatterjee, 

mentioned that in West Bengal it was 0.2 per cent. So, I would like to know 

whether the Government will give due priority to complete the existing bypass, so 

that the movement of the vehicular traffic will become easier. I would also like to 

know whether the Government would take into consideration the completion of 

the Kollam Bypass. Once again, I congratulate the Minister for bringing forward this 

Bill. With these words, I conclude. Thank you very much. 

SHRI SHANKAR ROY CHOWDHURY {West Bengal): Madam, you had 

requested two of us to withdraw our names, because of other important debates. I 

will do so; but with due respect. I would like to submit for your consideration that 

we have put up a proposal that those of us who are in the smaller parties always 

get our names as per the roster, right towards the end. I think this stricture; this 

constant stricture on us-because this thing has happened with us two or three 

times eariier-should be removed. And we should be given time in rotation; by 

draw of lots, if you want, amongst the other parties, so that we don't always come 

at an inconvenient time. With this, I withdraw my name. 

THE DEPUTY CHAIRMAN: Tomorrow, we are having a meeting of the 

General Purposes Committee and the Rules Committee. 1 will, definitely, put your 

viewpoint there. I am also concerned about it. Some very good speakers might 

not necessarily, represent a big political party, they do make good suggestions, 

which could come at an earlier stage also. I will try to put forward your viewpoint. 

Unfortunately, we have been following a certain procedure. And it can be removed 

only when some direction comes from the Rules Committee and the General 

Purposes Committee. I can assure you that I am always with you. 
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SHRI SHANKAR ROY CHOWDHURY; Madam, it was not my intention 

to project myself as a good speaker. But, we should, definitely, get some other 

time. 

THE DEPUTY CHAIRMAN; We follow a certain procedure , and if we 
have to change that procedure, we have to do it by amending certain rules or 
laws.Thank you very much for being so kind. ���� #�, ,� -� #n!� �� #�	� !� !�
#D, 
$��� �T� �� �� #	3D�	 > ...(D&����)... 

�	 ������ �]���	 : �	;���, �e�� ,��2 <	� �
v	� 
$' �� R$� �� 
!D हe �� �	 ����  
:� �� -� 
�<	� �� 
$
#D�	 >  

.�
@���� : �� �����, �ह
� �� $2� हe $�
�� �e �2 �हU��� 
� #2 �	���� �!)� �2$ 
�� <$� ��� ह/ :��	 
�n�
 $ #�	� �� !�
#D > ,� :��2 घ� �� 
$' �� -�# !�
#D�	 >  

MAJ. GEN. (RETD.) B.C. KHANDURI: Madam. Chairperson. I will try to be 
as short as possible, keeping in view the major issues that have been raised, I 
will try to respond to them in brief. 11 `$� 1 �	���� �!)�& �� �ह	, `$³� D� �e #��$ 
�	� <B��� �2 �ह �ह	 हU� > :��2 �e -� �;��	! !��	 हU� 
� :;ह&�� *2T	 8	3� �<	�	 �ह	� �� 11 
�	���� �!)�& �� R��� 
�<	� �'� ह/ 9� �ह
� RrH� �
v	� ���� �	� ह/ �� �
v	�& �	 #�	� !��	 
�2 �ह	� �� ��-� �ह� ह/ > $�
�� :� �
v	�& �� R�x� ह� 
�<	� ����� > �
 H �
v	� z�� ह/ 
#���  

$D D�8 �� �2 R-� ह� �
���@� �ह� �� ���� $�
�� Gn� ��	�� ��� R�x� ह� :� �� 

�<	� ����� 9� #ह	� �� ��-� ह2�	 :��2 �ह	� �� "	
�$ ���� �� �2
"" �� #	D�� >  

�	���� �/�	�� #� �� �ह
� 
�)�	� �� 9� �ह
� RrH�-RrH� �
v	� 
!D ह/ > #/�	 �e�� �ह	, 
:� �� �� �2 R-� �ह�	 ��-� �ह� ह/, $�
�� 3��	 �e ,��2 R�x� !2ह�	�	 <	ह�	 हU� 
� Gn� 
�	$� +)*
� �� #2 -� ��	
�J8 
�D #	 ���� ह&�� :��2 ह� ��	�2
#� ����� > ,��� 
�"�? �� 
�q��	*-�� !	��	* �T� ��  �	�� �� �	� �ह� ह/ 9� ,��� #� �
v� �� 
$'	 *	 �2 :���  �
��� 
�	! �e�� :� �� �	�@�	ह� "
G �� *� > �ह *2T	 $��	 �	� ह/ > $�
�� �e ,��	 ,-	� ��h ���	 
हU� 
� ,��� :� �� G
< $� 9� �
v� �
 H �	�@!"@� 
!�	 ह/ > �e 3� �� �U��-�U�� �2
"" �G� �	 

� 
#��� #n!� ह2 ��� , :� �� �	� ह2 > �/F�, �S �	���� �!)�& �� 4�	����� Z	��( �T� 
�2#�	 �� �	� �ह� ह/ > �ह 
�?� ����-���� ���� ���	$� �� ����
�� �ह� ह/, 3�
$D �e 3� �� 

8`�(� �ह� �� �	[� �	 > �	���� �$�	# 
�� �� �
(�f	 9� R;� �	�& �	 
#y 
��	 ह/ > 
�	���� :��-	�
� �ह2!�	, �ह �ह
� ,�x�� ह/, $�
�� ह�	�� �� �� �F� ��)�	 �ह ह/ 
� 
�/�	 �ह
� R
�� '<@ ह2 �ह	 ह/, #/�� 
� �e�� "
G �� �ह	 
� ��2T2, R��& �� ह2 �ह	 ह/ > ह� D� 
$	' ��2T G�D �T�& �� '<@ ह2�� �� �	� ���� ह/ >  
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$�
�� R�� �
(�f	 \�� �ह� ह
S �2 3� �/�� �	 �!
��2� �ह� ह2�	  > 3�
$D �
(�f	 ह�	�� 

$D �F� b<�	 �	 
�?� ह/ > ह�	�� �2
"" ह/ 
� #ह	� �� ह2 ���  3��  �	� �� �'	 #	D > 
�ह2!�	, #2 �F� 4�	� ���� �� �2#�	 ह/, :� �� �2 �
(�f	 �2 ह� ����-���� !�'�� ह/, $�
�� 
44 ह#	� 
�$2��8� �� #2 ��"�$ ह	3��# ह/ 9� #2 �	�� 4!�"& ��  �	� ह/, :;ह� ह� 4!�" 
���	�& ��  �	 �� �� !�'�� ह/ >  

 �ह2!�, �
 H �	�� �	�� �	���� �!)�& �� �ह� ह/ > �	3�	� ��  �	�� �� �ह	 ��	 ह/ 
� 
�	3�	� ���� <	
हD > ह�	�� ��
� �ह ह/ 
� #2 4�	� ���� �� �F� �T� �2#�	 ह/ 9� #2 ���� 
14 ह#	� 
�$2��8� �� ह/, :� �� ह� �� #�ह #ह	� �� H28�-H28� �)�� -� ह/, �	3�	� ��	 �ह� 
ह/ > �ह2!�	, D� �	���� �!)� �� �ह	 
� *2T� ��� �� �ह 
�� �T� ह2 #	D��� 9� �ह	��� �� 
#	D��� 9� �ह� �ह �	� -� :-� �ह� ह/ 
� ,� c�	!	 #��� $� �ह� ह/ > ,� "ह� ��  ��< �� �� 
<$� #	3D, :�� �T� �� ��	 !�
#D > �ह2!� :� �� �ह ह2�	 
� 4-5 �	$ �� �ह <$ �T���, 
$�
�� R�$� 14-15 �	$& �� �ह� <$ �	D�� > 3�
$D �F� �T�& ��  �	�� �� ह�	�	 �ह 
��� ह/, 
$�
�� ��"�$ ह	3�� 
#� ��  �	�� �� R-� ह� �	� �� �ह� ह/ 9� #2 �F� �T�& �2 H2T�� ह/, :� 
��  
$D �� �� ��)�	 ह/ >  

 �ह2!�	, R-� D� �	���� �!)� �� �ह	 
� ,� �� 4a�
�8� ��	 ह/ ? �ह2!�	, 
ह�	�� 4a�
�8� �ह ह/ 
� #2 44 ह#	� 
�$2��8� $��� �T� ह�	�� �	� ह/, :� �� 3V4U���8 �� 
�	3bF� ��	
$8� �2 \�� 
��	 #	D > R-� :� �� #�ह-#�ह �� �T�-�T� �¤p� ह/ 9� �	� �2 
30 40 
�$2��8� �� )��F �� <$	�	 ��-� �ह� ह/ > �ह �	�@ �	�� ह! �� ह2 ��	 ह/ 9� �� 
2004 �� ह� :�� �U�	 ���� �� +)*
� �� ह/ > :� ��  �	! �ह{-�ह{ �� �T� �� )Y�+s*b�� 
���� ह/, �ह{ �� �ह !2 $�� �� �ह� ह/, :�� !2 $�� �	 ��	�	 ह/ 9� �ह{ �� �	3�	� ��	�� ह/, 
$�
�� �	3�	� �� 3� �	#�	�g �� ह�	�� 4	*
���	 3��� c�	!	 �ह� ह/ > �ह2!�	, R-� �� �$ 
�	 :!	ह�( 
!�	 ��	, �ह	� �� �	3�	� ���� ह/, $�
�� �ह	� #��� �� ���� 3��� R
�� ह/ 
� 
R�� ह� �2 �	3�	� #��� �� ह� �� !��	 �T� �2 :� �� 4!�" �	 �U�	-�	-�U�	 �#8 '5� ह2 
#	D�	 > 3�
$D ह�	�� 4	*
���	 3� 4�	� �� ह/ > �ह2!�	, }$	S .�� �� �	� �ह� ���, 
}$	S .��, 3�8�<�#�# �F� �T�& �� �� #�ह �� �ह� ह/ > 4�	� ���� �� 14 ह#	� 
�$2��8� 
�	$� �T� �� }$	S.�� �ह� �+n� $2�2 ��  ,��-#	�� ��  
$D R�F� �/��# -� ��	 �ह� ह/ > �S 
�T�& �� �/$�	F� ��  
$D, �/!$ <$�� �	$& ��  
$D �	 �ह{ �ह{ �� ���� �	
F�& ��  
$D -� 
ह� }$	S .�� !� �ह� ह/ > �ह2!�	, ���� �2F ��  �	�� �� �ह
� �� �	���� �!)�& �� �ह	 > ह�	�� 
�2
"" ह/ 
� #2 �S �2#�	 �� �ह� ह/ 4�	� ���� �T� �2#�	 ��, :� �� ह� "ह�& ��  �#!�� 
���� �2F !� > �ह2!�	, �U�� 14 ह#	� 
�$2��8� �� ��	�	 �2 ��-� �ह� ह/ ��&
� R-� 3��� �� 
�� ���)*	 �ह� ह/, $�
�� ह�	�� �2
"" ह/ 
� #��� �� ���)*	 �� $� 9� ��	�� �� �	� �	! 
�� ��� > 3� ��ह ह� "ह�& ��  �#!�� ���� �2F !���  �� �2
"" �� �ह� ह/ > �ह2!�	, #��� ��  
�	�� �� �	� ,S ह/ 9� �ह -	��	 :5�;� ह2 �ह� ह/ 
� �ह #2 
�$ ह/, 
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It is meant to encroach upon the State authorities. �ह2!�	, �e )�J8 ���	 <	ह�	 हU� 

� �ह 
�$ :� �T�& �� ����
�� ह/, #2 �	#�	�@ �� ;q ���	� �� ���+f ह/ 9� 
#� ��  
$D 
4!�" ���	�& ��  �	 �� �� ह� �� �V�����"� 
!�	 ह/ > �� �T��  ह�	�� ह/ > ह� �� 
�$ ��  R�!� 
�
 H '<� �� ���)*	 �� ह/ 
� ह� :� �2 RrH� ��ह �� #��� ��  [�� ,3F�8��	3 ����� 
��&
� R-� ���	 ��	 �ह� ह/ 
� �B� �� �T� �� ���	D� ��	 ह/ > �ह �	�!	-�	�U� 
��@  :� 
�T�& ��  
$D ह/ #2 
� �� ;q ���	� �� ���+f ह/ 9� 
��� -� 4�	� �� 4!�" ���	� ��  X�� ��  
[�� ह� R
�y�( �ह� �� �ह� ह/ > �ह2!�	, �e �ह -� )�J8 �� !��	 <	ह�	 हU� ��&
� D� 
��	$ ,�	 *	 
� #� ह� $eF D���#�"� ���� ह/ �2 4!�" ���	� �� �$	ह �ह� ���� ह/ > 
�ह2!�	, �ह D� ´� ह/ ��&
� ह�	�� 7	�	 
#��	 -� $eF D���#�"� ह2�	 ह/, �ह �U�� �����  �� 
4!�" ���	� ��  �	 �� �� ह2�	 ह/ 9� !U��� �2S ���)*	 ह/ ह� �ह� > 4!�" ���	� �� ���� ह/ 

� 
���	 �V�����"� !��	 ह/ 9� ह� �U�	-�	-�U�	 �V�����"� !��� ह/ > ह� �V�����"� ��  �	�� 
�� ��	$ �ह� �UH�� 9� #2 4
y�	 ��� ह/, :� �� ह)�X�� �ह� ���� > 3� �� ह� �2 4!�" 
���	�2 �� �U�	 �ह�2� 
�$�	 ह/ > 9� :���  �	 �� �� ह� ह� �ह �	� ���� ह/ > !U��	, 
42��µ2� �2 
�V�$��	S ���� �� �	� �ह� �S  > 3��� ह��� ��"�$ ह	3�� R*2
�8� D�8 �� 
�
 H ��"2�� 
�D ह/, �
 H 
�V�$��	S 
��	 ह/, $�
�� �e 3� �	� �2 �	��	 हU� 
� R-� -� �ह
� 
$��	 ��� $��	 ह/ ��&
� �ह{-�ह{ �2 ह��2 #��� D��	�� ���� �� F�p, !2 �	$ $� #	�� ह/ 
9� 3�
$D 3��2 9� �
�	��� �� 9� c�	!	 
�V�$��	S ���� �� #G�� ह/ >  

 �ह2!�	, �ह	� !2 �	�� 9� �ह{ �S > D� �2 )��F ®��� ��  �	�� ��, #/�	 4�	�#� �� 
�ह	 > ह�	�� #2 �	�!� 
��� ह/ :���  
ह�	� �� )��F ®��� �ह� �� ���� 
��@  �V�$ +)Y� �� 
���� ह/ 9� 3� �V�$ +)Y� �	 
F#	3� ,S,���, 3�
F�� �2F �	�Z�� �� �� 
��	 ह
, ह/, 
:���  
ह�	� �� ���� <	
हD > $�
��, !
-_s� �ह ह/ 
� ,# ह�	�� !�" ��  R�!� #ह	� -� z�	 �2S 
D���F�8 ह2�	 ह/ �2 �ह	� �	�� �	$� 3�¶	 ह2 #	�� ह/ 9� #��!)�� 3�#�
���, )8�8 ��  ��Fw$UF� 
3�#�
��� �2 ��T�� ह/ 9� :��� �� R��� 
ह�	� �� ���	 $��� ह/, #2 \�� �ह� ह/ > �e 
�H$� !2 
�	$& �� 4!�" �� ���	�& , 4!�" ��  �
����
��& �� �	� �� �ह	 हU� 
� 3� 4�	� �� ���)*	 � 
�� #	D �+n� #ह	� �� #G�� ह2, :
<� )*	� �� �V�$ +)Y� ��	D #	D� > $�
�� �	)�
���	 
�ह ह/ > D� 9� �	� �ह� �S *�, #2 4�	� #� �� �ह� *� 
� #ह	� �� �	�� 3�¶	 ह2�	 ह/ �ह	� 
��8	3#
 
�8
 
�� ह2�	 <	
हD > ह��� ,!�" 
!D ह/ 
� ह�	�� #� 
����� ��@  ह2�� ह/ �2 :��� 
!� 4
�"� ��8	3#
 
�8
 
�� 3)���	$ 
��	 #	D > 3��� �T�2 �2 �#�U�� 
�$�� ह/ 9� �	* 
ह� �	* #2 ह�	�� ��� �	 42F�"� ह/ :��2 -� �!! 
�$�� ह/ >  

 �ह2!�	, �ह	� D� �T	 ��	$ ,�	 ह/ 4!�" ���	�& 7	�	 -�#� #	�� �	$� �	JY�� 
�	#�	�@ �� �;��@� ��  4)�	� 9� 3���  
$D !2 :!	ह�( -� 
!D �D *� > �ह$� �2 �e 4
y�	 
)�J8 ���	 <	ह�	 हU�, #2 �e�� �	�-�	� �!� �� �ह$� -� �� ह/, 
� R-� �	JY�� �	#�	�@ ��	�� �� 
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4
���� ह/ 9� �ह 3� �#ह �� ह/ 
� R-� ह�	�� �	� 3��	 R
�� �� �ह� ह/ > 
�H$� ���-<	� 
�	$& �� �ह
� R
�� �	�	 �� �;��@� 
��	 ��	 ह/, #2 23,814 
�$2��8� �	 ह��� 
��	 ह/ > 
3���  
$D �� �� ,�x���	 �T�� ह/, $�
�� 3���  
$D `$	b�� ���"� 9� 
�f ���	$� �� 
�ह 4
��;� ,�	 ह/ > ह�	�� �	� 3��	 �� �ह� ह/ 9� ह��2 ��d8���;� ��  
$D -� R-� 
��@  40 
4
�"� 
�$ �ह	 ह/ > 3�
$D :��2 R��	�
�� �p	�	 \�� �ह� ह/ 9� ��@�	� �� R-� 3� �� 
4
���� ह/ > 3���  
$D 4
y�	 
��	$� #	 �ह� ह/ 
� 
�� 4�	� �T�& �2 3� 4�	� 
$�	 #	D 
�	
� :� �� c�	!	 '<_ � ह2 >  

 �/F�, ��)8 ���	$ ��  ����� �� �ह	 ��	 
� :���  �	JY�� �	#�	�@ �� $V�	S �ह
� �� 
ह/, �e �	��	 हU� 
� :��	 �� ह/ > 4"	�� #�, "	�! <$� �D ? , �D हe > �e 3��2 �ह �U<�	 !��	 
<	ह�	 हU� 
�From the time of Independence, from 1947 to 1997, in fifty years, the 

Increase In the National Highway in West Bengal was 343 kilometres. In the last 
three years, we have increased It by 313 kilometres. So you can compare : in 50 
years - 343 kilometres; in 3 years - 313 kilometres. So, we are aware what you 
have said. I agree that you have got less. But we are going In that direction. My 
point is, please also seen the intentions of this Government (Interruptions).... I 
am only telling you about the intention of this Government. We are aware of the 
problem, and we are trying to make up for the past deficiencies. Similarly, Shri 
Premachandran has mentioned about Kerala. In the last 50 years, Kerala has got 
940 kilometres, but in the last three years, Kerala has got 500 kilometres. 
Therefore, we are trying to rationalise and improve the things. But a problem is 
there. Madam, in the last four years, we have given to this nation about 23,814 
kilometres. In the past fifty years, it was only 34,000 kilometres. So, you can 
compare: in 50 years - 34,000 kilometres; In 4 years - 23,000 kilometres. So, we 
are trying to nnake up. But fund constraint Is also there. 

�/F�, D���F�8� ��  �	�� �� �ह	� b<�	 #	
ह� �� �S ह/ > �e �	��	 हU� 
� �ह
� D���F�8 
ह/ 9� 3�
$D �ह D� b<�	 �	 
�?� ह/ > D���F�8 �	 #2 D�	
$
�� ह/, :���  R�
�	� 85 
4
�"� D���F�8 ¡	3�� �� ����
�� ह/, 5 4
�"� �	ह� �� ����
�� ह/ 9� �	�� �2F c�2��
Y�� 
9� D;y2<��8 �� ह/ > 3� ��  
$D D� ����	 !�'	 #	 �ह	 ह/, 
#��� D���F�8 �� ह&�� 9� 
-
�J� ��  
$D -� �T�& �� :��2
��	 RrH� ह2�� >  

 �/F�, 420 -�F	�� #� �� :f�� 
�ह	� �� !�-��	 ��  �	�@ 57 �� �	� �ह� *� > "	�! 3� 
��� �ह� ह/ >  

 .�
@���� : 
<¶� -�# !�
#D�	 >  
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�	� ��bF� ह2�	 ह/ > 3���  
$D ह��� Fa����8 ����8 �	 ��	 42��F�2� "
G 
��	 ह/ 
#��� �ह 
�/�	 ����-���� �T�& �� ह� '<@ 
��	 #	 ���	 ह/, 9� �ह{ �ह� #	 ���	 > $�
�� �-� 
�	c�& �� 3���  
$D �ह�
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"" �� �ह� ह/ 
� :� �	c�& �2 -� ��	 ���  9� 
�ह	� Fa����8 ����8 !� ���  �	
� �ह	� ����-���� �/�	 #	D > #ह	� Fa����8 ����8 �	 42��F�2� "
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ह/, �ह	� '<� �� RrH� ���)*	 ह
S ह/ 9� �	�� RrH� 4�
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 �ह2!�	, 3� `�	3�̈ � ��  R$	�	 #2 `�	3�¨� �ह �D ह/, #2 3� 
�$ �� ����
�� ह/, �e 
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Madam, I request that the Bill be passed unanimously, {Interruptions)... 

.�
@���� : R� �2S ��	$ �ह� ...(D&����)... 

SHRI N.K. PREMACHANDRAN: Madam, I want to know whether the 

existing structures on the side of National Highways will be demolished by virtue of 

this Act. ...(Interruptions)... 

MAJ. GEN. (RETD.) B.C. KHANDURI: May I clarify? This Bill takes care of 

preventing future encorachments and removing the existing encroachments. It 

will be done. How we will do it? We will go slowly. We have experienced one thing, 

while implementing this big National Highway Development Project, we have 

requested the people to remove all the existing structures, and people are 

cooperating. 

THE DEPUTY CHAIRMAN: The question is: 

*That the Bill to provioe for control of land within the National 

Highways, right of way and traffic moving on the National Highways and 

also for removal of unauthorised occupation thereon, as passed by 

Lok Sabha, be taken into consideration." 
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The motion was adopted 

THE DEPUTY CHAIRMAN: We shall now taken up clause-by-clause 

consideration of the Bill. 

Clauses 2 to 50 were added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

MAJ. GEN. (REDT) B.C. KHANDURI: Madam. I beg to move: 

"That the Bill be passed." 

The question was put and the motion was adopted. 

THE DEPUTY CHAIRMAN: Thank you ver^ much for cooperaiton. Now we 

take up the Short Duration Discussion. Dr. Manmohan Singh Will be the first 

speaker, and Shri Nilotpal Basu will be the second speaker. 

______ 

SHORT DURATION DISCUSSION 

Mid-year Review Of Country's Economy And Its Implications. 

DR. MANMOHAN SINGH (Assam): Madam, I rise to intiate discussion 

on the mid-year review of the country's economy and its implications. Madam, 

recently, the hon. Finance Minister, or his Ministry, had produced two important 

documents - one was the consultation papers on direct and indirect taxes, and 

other is an authoritative mid-term review of the economy. 

[MR. CHAIRMAN in the Chair] 

I commend these intiatives of the hon. Finance Minister. But, having said 

that, it is also odd that soon after the publication of both these documents, 

there were efforts to dilute their impact. The Spokesmen of the ruling party 

debunked some of the recommendations of the Kelkar Committee's Report. The 

hon. Finance Minister, later on, was compelled to say that he did not have any 

intention of taking away some of the tax concessions enjoyed by household, 

particularly, building houses. In the same way, the mid-term review talked in 

terms of rationalising and reprioritisation of the sbusidies. It also talked of 

realignment of the rates of small savings. The very next day, the Finance 

Secretary held a Press conference, saying that the Government had no 

intention of doing any such thing. Well, all this, I think, dilutes all the seriosness of 

this document. 
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